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Assessment of Scheme for giving

Additional Import Licences to
Entrepreneur-Merchant Exporters

*387. SHRI S.A DORAI SEBASTIAN:
SHRI ARJUN SETHI :

Will the Minister
pleased to state :

of COMMERCE be

(a) whether a survey covering various
trade centres has revealed that the scheme
for giving additional import HNcences to
Entreprencur-Merchant Exporters, has failed
to inspire exporters; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) and
(b) No, Sir. Goveirnment has not
conducted such a survey. The Scheme of
“Special Facilities to Entreprencur-Mer-
¢thant Exporters (EMEs) exporting products
manufactured by SSI uniis Cottage Indus-
tries’® envisages grant of Additional licences
in 1985-86, to EMEs on the basis of 5 per
cent of the f.0.b. value of their exports of
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select products manufactured by SSI,Cottage
Sector units in  1984-85, subject to certain
prescribed conditions.
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Measures to simplify Approval Process
for Foreign Collaborations

390. DR. PRATAP WAGH -
SHRI SONTOSH MOHAN DEV :

Will the Minister of FINANCE be
pleased to state :

(a) whether a study jointly sponsored
by the U.S. Department of State and a
private organisation has drawn conclusions
that the American business executives are
increasingly turning to other countries for
investment and collaboration due to lengthy
time-consuming process in making decision
in India ;

(b) if so, the details of the joint study;
and

(c) the measures proposed by our
Government to simplify the approval pro-
cess for foreign collaboration ?,

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) and (b)
Presumably, the Hon. Members are
referring to a recent siudy entitled *Doing
Business Collaborations in India” prepared
by an crganisation called India International
Inc,, for U.S. Department of State and the
Overseas Private Investment Corporation.
It, inter-alia, takes note of . the stable poli-
tical and sound economic environment
offered by India for busieess collaborations,
the country’s rich resources and the subs-
tantial tax and other incentives provided by
the Government to spur industrial growth
and concludes that no profitable opportuni-
ties exist in India for US. Technology
transic,s.  ihe study, however, makes a
reference to the time-consuming approval
procedurss, but it also recognises that the
Government has simplified its procedures
and has established much faster time-tables
to approve foreign collaborations, according
to the coantry’s priorities.

(c) Several measures have been taken
from time to time to simplify the approval
procedures. These procedures are kept
under constant review.





